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The applicant retired as Head Post-Man 

on superannuation. Initially he was apointed as 

Barkandaz in the Hirakud Darn Project. 3n being 

selected he got his appointment under the Postal 

Department. He was relieved from the office of the 

Lxecutive Engineer, Chiplima Division, a division 
- 10 
	- 

under the Hirakud Darn Project and joined on 22.10.53 

as a peon in the postal department. The grievance of 

the ajplicant is that his serzjces in the Chioljrna 

Li- isin under the Hirakud Dao Project have not 

been taken into account in fixino his seniority, 

5alary and Pensionary benefits, so he has prayed 

for an appropriate direction in that reqard and 

also for quashing nnexure-6 which is a letter 

from the Jenior Superintendent of Post Dffices, 

a:halpur Di vision to him ref ising to reqlarise 

10, 	 his past service. 

2 • 	The respondents in their reply ha .rc not 

disputed the averments in the aPplication about .he 

applicant haiing entere service under the Postal 

Department on 22.10.59 and retiring on superannuation 

on 31.10.89 from the post of Head post Man.But, their 

plea is that the applicant first joincd as a Mail Peon 

under the Postal Department on 22.10.59 and after 

coming out successful in an examination, was appointed 

as a Post Man and further promoted as a Head Post 

Man, rho Service Roll of the applicant, while he was 
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worcir1q in the Chiplima Di ision not bein Cornpiet2, 

his services in that organiaattn cofid not 00 taken 

int3 account. The apolicant in the aojlication has 

referred to the case of one (.C.Kar who;se previous 

ser T1CCS under the ijirakud Dam Project were taken 

ifltO account in computing the period 40 qualifying 
L 

serjice,therefore, 	not tainq the service 

t 
of the applicant in the Hirakud Dam Drganization 

into account, he has b2en discriminated again. 

3. 	4r.A.:Z,S4iShra, th iurncd ienier standing 

counsel for the Postal Depart:nenb has invited IMMv 

attention to the Xerox Doy of the service record 

of the aplicant while he was serving in the 

Chiolima Division under Hirakud Dam )rganization 

and has contended that the 3cr Vice RolL lacks 

information aooit all necessary particulars, therefore, 

the department had no other alternative than not 

to take the period of Ser•jice under the Hirakud 

Dam organization into account for the purpose jf 

calculatin the period Df qualifying service. 

When previous service would count qualifying serrice 

( ( 	 provision has been made under Riles 13 and 14 of 

66 	 the Pension Rules(Vide Annexure-R/l) 
. 

three DE the co.lnter filed by the Respondents is 

relevant for the ourpo3e .The aoolicant, a :cording 

to the respondentS) being delared surplu31was 

adjisted against the Postal Department and 



the time that elapsed between the date DF 

reusE frm the earliur organization and the 

date of his j.onin in Postal Department was 

only fifteen days. In that pararaoh it has been 

mentioned that when exactly the asplicant joined in 

Hirakud Dam Jrganizatton could riot be ascertained, 

tharefoLe, his pre ious service could not be given 

credit.ThiS averment of the res?OfldentS is not 

correct because from the Annexure filed by them i.e. 

Annexure-R/4, a Xerox copy of the service roll, it 

could have been found that the applicant really 

joined in 1-lirakud Darn Jrganization on 9.12.52 and 

continued in that organization till his relief on 

7.13.59. Fr)m Annexure-4 it ran further be found that 

the scale of pay of a peon in the Postal Department 

started from Rs.30/- per mnth. Therefore, there was 

no difficulty in giving credit of the service rendered 

from 9.12.52 till 7.10.59 by the applicant as qualifying 

serice.Acco:-dingly, the respondents are directed to 

calculate the pensiondry benefits of the applicant 

adding 9.12.52 to 7.10.59 to qualifying service period. 

The other reliefs asked for by the applicant cannot be 

aranted most of them being redundant and barred by 

limitation. No costs. 

CeatEdin 
I .Hossain/1 

Liember (1ludicia1) 


